Foesoy)

Central administrative Tribunal
Frincival Bench

0.8, No. 2143 of 2007
Mew Delhi. this the 12th dayv of August, 2002

HON’BLE SMT.LAKSHMI SWAMINATHAN, YICE-CHAIRMAN (J)
HON’BLE MR. V.K.MAJOTRA, MEMBER (A)

Shiri K.C.Ohingra

&S0 Shri Inder Bhan Dhinara.,

Retired Loco Inspactor, Horthern Railwaw,
Réo Clo Mr.P.K.Sharma,

Street No.5, Prahlad Pur,

few Dalhi.

By advocate: Shri H.P.Chakravorty)

WRrsus

1. The Union of India.
The Chairman, Railway Board.,
Rail Bhawan, Principal Secretarw,
- Government of India,
v Ministry of Railwavs,
Rafi Marg, New Delhi-110001.

‘% 2. The Gsneral rManager,
; Morthern Railway, ,
Barada House, [

Z, The Divisional Railway Manager,

Morthern Raillway, Moradabad . wRespondents
ORDERIORAL Y

By Hon’ble Smt.Lakshmi Swaminathan. VYice-Chairman(1).

Mzard Shri H.P.Chakravorty. learnsd couns=l

for the applicant. He has drawn our attention to ths

notice issued by the respondents in Oecembar, 1999.

L The relevant portion of this notice reads as follows:

On the repressntation of the Employvee
regarding stepping. up of pay of Loca
running supsrvisor ovVer Shri
M.L.Bhatnagar Loco Inspector/MR who i3
Junior to him. whose pay has been fiwxed
o Rs.10500/~ in scale 6300-10500 w.a.f.
7.10.%946  has  been sxaminesd in terms  of
Rly. Board lether Mo RPC-V/97/RERMT
dated £.10.97, wherse a senior Rl

servant promoted  to the higher post
before 1.1.96 dradless pay in the revisad
scale than his Junlior. who is promoted ta
the higher post on and after 1.1.94. Tha
pay  of senior Rly. Servant should be
stepped up to an amount equal to the pay
as  Fixed for his Jjunior in that highsr
post. The stepping up should bes done
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Shri H.P.Chakravorty.
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has been  processed v the
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on 15.02.200%.
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A Having regard to the

mentioned above and  the

learned counsel for the applicant.

regard to  the notice issusd

to Shri M...Bhatnagar
this
Mo . 72FER/LRS/ 96 /ERP~Insk

{(Annexure A-2).

learned counssl has

excephting the applicant,
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direction in Decembeir,
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had made a represantation
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December, 199%, we consider it appropriate to direct

the respondents to consider the claim of the applicant
for stepping up of his pay with effect from 7.10.19%6
as  Loco Inspector. which is the date when juniors  to

him, as submitited by the learned counsel, were  glwvan

R

the higher pay. The respondents shall pass a raasoned
and speaking order within a period of two months from

tha date of receipt of a copy of this order, with

intimation to the applicant.

(v.K.Majotra) (smt .Lakshmi Swaminaﬁﬁgﬁszﬂ_—

Member (A) vice~-Chairman(J)



